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Central administrative Tribunal
Principal Bench: New Delhi

0.A. No. 847/2002 &
0.4. No. 164%9/2062

This the 12th day of November, 2002
Hon’ble Shri V.K. Majotra, Member (A)

QA _No. 847/2002

Surendaer Singh, -
S/0 Shri Charan Singh
o« E~177/2764, Ward No. 2,
Mehrauli, New Delhi.

. ~applicant
(By Advocate: Shri U. Srivastava)

Yersus
Government of NCT Delhi, through

1. The Chief Secretary,

Govt. of NCT Delhi, % Sham Nath Marg,
tHaw Delhi.

Z. The Commandant General,

Mome Guard and Civil Oefence,
CTI Building, Raja Garden,
Mew Delhi.

Z. The Commandant
Delhi Home Guards, CTI Buildings,
Raja Garden, New Delhi.

~Respondents
(By Advocate: Shri Harvir Singh)

OA _No. 1649/2002

1. Manod Kumar Yadav, .
S/0 Shri Raj Kishore Yadav,
RS0 H.Nao. N-412, Seva Nagar,
Naew Delhi-110003.

. Balbir Singh
S8/0 Shri Mohinder Singh,
R/0 1809, Parsadi Gali, Kotla Mubarakpur,
New Delhi.
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Z. Dharamender Kumar
s/0 Shri Lalu Shah
RS0 N-206, Seva Nagar,
Maw Delhi~110003

4. Tilak Raj
3/0 Shri Shish Pal
R/0 Ranj Puri Pahari,
New Delhi-=37.

5. Ram Niwas S/o Shri ¥Yidya Ran
R/o L—~142, Jaid Pur, Saurabh Vihar
Maw Delhi.
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Yhis common order disposes of both the
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aforeﬁtated 0As
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as they are founded on

and fact_

are Home guards against whotn

issued verbal orders rhat they
harged £ r-om gervice f rom specific
qd orders have been challenged by the

h CWP Nou4388f2001 decided

n’ble High court of Delhi in

of Réjesh Mishra and others Vs.
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and other a

of Delhi & pthers

government of NCT
is'squarély applicable to the

connected matters
Facts of the present matter. 1¢ has been held in
that ©ase that Home Guards cannot be said to be
civil servants and "as such the Tribunal has nO
jurisdiction to entertain the application under
section—19 of the ﬁdministfative Tribunals act,
1985.
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for want. of

e
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S S
(V.K. Majotra)
Member (A)
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